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China  has  released  a  third
set  of  names  of  places  in
Arunachal  Pradesh  in
Chinese,  Tibetan  and
pinyin  characters to  re­
emphasise  its  claim  over
the Indian State.

China’s Ministry of Civil
Aff�airs  on  Sunday  released
the  standardised  names  of
11  places  for  Arunachal
Pradesh,  which  it  calls
“Zangnan,  the  southern
part  of  Tibet”  in  accord­
ance  with  regulations  on
geographical  names  issued
by  the  State  Council,  Chi­
na’s cabinet.

The offi�cial names of the
11  places  were  released  on
Sunday  by  the  ministry,
which also gave precise co­
ordinates,  including  two
land  areas,  two  residential
areas,  fi�ve  mountain  peaks

and  two  rivers  and  listed
the  category  of  places’
names  and  their  subordin­
ate  administrative  dis­
tricts,  state­run  Global

Times reported on Monday.

THIRD SET OF NAMES

This  is  the  third  batch  of
standardised  geographical
names  for  Arunachal  Pra­
desh issued by China’s civil
aff�airs  ministry.  The  fi�rst
batch  of  the  standardised
names  of  six  places  in  Ar­
unachal  was  released  in
2017, and the second batch

of 15 places in 2021.
India  has  previously  dis­

missed  the  Chinese  move
of renaming some places in
Arunachal  Pradesh,  assert­
ing  that  the  state  has  “al­
ways  been”  and  will  “al­
ways be” an integral part of
India  and  that  assigning
“invented” names does not
alter  this  fact.  “This  is  not
the fi�rst time China has at­
tempted  such  a  renaming
of places in the State of Ar­
unachal  Pradesh,”  Ex­
ternal  Aff�airs  Ministry

spokesperson  Arindam
Bagchi  said  in  December
2021.

“Arunachal  Pradesh  has
always  been,  and  will  al­
ways  be  an  integral  part  of
India.  Assigning  invented
names  to  places  in  Ar­
unachal  Pradesh  does  not
alter this fact,” he had said.

EARLIER INSTANCES

The  fi�rst  set  of  names  was
announced  by  China  in

2017  days  after  the  Dalai
Lama’s  visit  to  Arunachal
Pradesh.  China  was
sharply  critical  of  the
Tibetan  spiritual  leader’s
visit.

The  Dalai  Lama  fl�ed
from  Tibet  through
Tawang  in  Arunachal  Pra­
desh  and  sought  refuge  in
India  in  1959  after  China
took  military  control  of
the  Himalayan  region  in
1950. 
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China releases 3rd set of names to reassert Arunachal claim

STAYING ALERT. Indian Army personnel at the Bumla pass on
the India­China border in Arunachal Pradesh (fi�le photo) AFP

SAIL produces record 
18.28 mt crude steel in FY23

New Delhi: State­owned SAIL has
produced a record 18.28 million
tonnes of crude steel in FY23, an
year­on­year increase of 5.3 per
cent. The production of hot
metal also rose by 3.6 per cent to
19.40 mt. A SAIL statement, said it
has achieved the best­ever annual
production during FY23. PTI

QUICKLY.
Rahul gets bail; hearing on
conviction­stay on Apr 13

Surat: A sessions court in Surat on
Monday granted bail to Congress
leader Rahul Gandhi on his appeal
against conviction in a criminal
defamation case. He had been
sentenced to two years in jail in a
2019 case relating to his remark on
“Modi surname”, a lawyer said. The
court of Additional Sessions Judge
RP Mogera said it will hear his plea
for suspension of conviction on
April 13 and asked the respondent
(Purnesh Modi, BJP MLA) to fi�le his
reply by April 10. PTI At a time of when the govern­

ment  is  under  attack  with  al­
legations of misuse of central
agencies, Prime Minister Nar­
endra  Modi  on  Monday
backed the Central Bureau of
Investigation  (CBI)  and  said
the country does not want the
corrupt to be spared since cor­
ruption is the biggest obstacle
in  the  path  of  justice  and
democracy.

Speaking on the occasion of
Diamond  Jubilee  celebration
of the CBI, the Prime Minister
said the chief responsibility of
the agency is to rid the country
of corruption. “I know that the
people  against  whom  you  are
taking  action  are  very  power­
ful, they have been part of the
government  and  system  for
years.  Even  today  they  are  in
power in some States, but you
(CBI)  have  to  focus  on  your
work,  no  corrupt  person
should  be  spared,”  Modi  told
the gathering of CBI and other
senior offi�cers here.

COMPLIMENTS CBI

He complimented the CBI for
instilling  trust  among  com­
mon  citizens  through  their
years of work and skills. Even
today  when  an  unsolved  case

comes,  a  common  accord,
noted  the  PM  Modi,  emerges
asking  for  the  case  to  be
handed  over  to  CBI.  “CBI’s
name is on everyone’s lips. It is
like  a  brand  for  truth  and
justice,”  Narendra  Modi  re­
marked. Taking a veiled jibe at
the  previous  Congress  re­
gimes and its former PM Rajiv
Gandhi, he recalled the scams
and  the  corresponding  pre­
vailing sense of impunity just a
decade  ago.  “Even  a  Prime
Minister  once  said,  for  every
rupee  sent  out  to  the  poor,
only  15  paise  reaches  them”,
Modi scoff�ed.

DIRECT BENEFIT TRANSFER

On  the  contrary,  he  gave  in­
stances of steps initiated dur­
ing  his  tenure  since  2014  to
curb  corruption.  Giving  the
example  of  direct  benefi�t
transfer,  Modi  said  the  gov­
ernment has so far transferred
₹�27­lakh crore to the poor. 

He was of the view that In­
dia  cannot  develop  (“Vikshit
Bharat”) without professional
and  effi�cient  institutions  and
this puts a huge responsibilty
on the CBI. “Corruption is not
an ordinary crime, it snatches
the rights of the poor, it begets
many  other  crimes,  corrup­
tion  is  the  biggest  obstacle  in
the path of justice and demo­
cracy”, he observed.

Go after the corrupt,
PM Modi tells CBI
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PAT FOR GOOD WORK. Prime Minister Narendra Modi with
National Security Advisor Ajit Doval, Union Minister Jitendra
Singh, at the diamond jubilee celebrations of the CBI, in New
Delhi, on Monday SUSHIL KUMAR VERMA 

Multinational  enterprises
including  Big  Tech  are  now
set  to  face  the  heat  with  the
Parliament  on  Monday
passing  the  Competition
(amendment)  Bill  2022
that,  among  other  changes,
seeks  to  levy  penalties  for
any abuse of dominant posi­
tion  on  a  benchmark  of
‘global  turnover’  of  such
enterprises.

The  Bill  is  the  most  com­
prehensive  amendment  to
the  competition  law.  Prior
to  this,  there  were  three
amendments  in  2007,  2009
and 2018. 

The  other  noteworthy
features  of  the  proposed
law —which  was  passed  by
Rajya  Sabha  on  Monday
through  a  voice  vote  —in­
clude  introduction  of  a  set­
tlement  and  commitment
framework  so  as  to  ensure
faster  market  correction;
concept  of  deal  value
threshold  for  notifying
mergers  and  acquisitions to

address  killer  acquisitions
in the digital market and in­
troduction  of  “leniency
plus’ regime. 

Leniency  plus  regime  is
basically  a  new  cartel­de­
tecting  tool  that  will en­
courage  companies  already
under  investigation  for  one
cartel  to  report  other  car­
tels  unknown  to  the  com­
petition regulator.

Finance  Minister
Nirmala  Sitharaman  on
Monday  moved  the  Bill  for
consideration  and  passage
in the Rajya Sabha. 

The  Lok  Sabha  passed
Bill  on  Wednesday  last
week  after  Sitharaman
moved  as  many  as  13  offi�­
cial  amendments  in  the
lower house.

FRAMING RULES

All  eyes  are  now  on  the
Competition  Commission
of  India  (CCI),  which  will
now  frame the  regulations
on  the  various  new  features
of the law. 

Besides  reducing  the
timelines  for  clearing  mer­
gers  and  acquisitions  ( to

150  days  from  210),  the  Bill
has  also  provided  for  ap­
pointment  of  Director  Gen­
eral  (Investigation)  by  the
CCI.  Hitherto,  the  D­G  (In­
vestigation)  was  directly
appointed  by  the  Central
Government.

Another  signifi�cant
change relates to 25 percent
deposit  of  penalty  for  ap­
peals. 

EXPERTS’ TAKE

Also,  the  Bill  provides  for
inclusion  of  facilitators  of
certain  anti­competitive
agreements  within  the

framework  of  law.  On
global  turnover  being  taken
as  an  index  for  penalties  for
abuse  of  dominance,  Nis­
chal S Arora, Partner­ Regu­
latory,  Nangia  Andersen  In­
dia,  said  “This  amendment
has  come  from  the  left  fi�eld
as  it  was  not  part  of  Com­
petition  (Amendment)  Bill,
2022  and  would  have  far
reaching  consequences  for
multinational  Enterprises
doing business in India.”

Samir  Gandhi,  Partner  &
Co  founder,  Axiom5,  said  “
We  can  expect  the  focus  to
now shift to the implement­

ation  of  the  various  new
provisions  of  the  Act.  This
will  require  broad  stake­
holder  consultation  and
discussion  before  the  fram­
ing of regulations.”.

Shweta  Shroff�  Chopra,
Partner,  Shardul  Am­
archand  Mangaldas  &  Co,
said  that  the  amendments
formally  fi�x  responsibility
on  facilitators  of  cartels
such  as  trade  associations,
agents  and  even  customers
if they act as hubs for illegal
information  exchange.
“Now,  they  will  be  penal­
ised  in  the  same  way  as  the
cartelists themselves, which
could  be  up  to  10  per  cent
of  average  global  turnover
for  the  preceding  three fi�n­
ancial  years,  or  three times
of profi�t for each year of the
continuance  of  the  cartel  or
10  percent  of  the  global
turnover  for  each  year  of
the  continuance  of  the  car­
tel,  whichever  is  higher.  It
would  be  interesting  to  see
if  this  expanded  defi�nition
also  covers  AI  software  of­
fering  pricing  suggestions,”
she added.

Competition law gets more teeth
TOUGHER RULES. RS passes Bill; deal value threshold, global turnover benchmark among new features 

KR  Srivats
New  Delhi

KEY AMENDMENTS

£� Penalties  linked  to  global  turnover

£� Settlement  and  commitment  framework  introduced

£� Deal  value  threshold  for  notifying  mergers  and
acquisitions

£� Timeline  for  M&A  reduced  to  150  days  from  210

£� Introduction  of  ‘Leniency  Plus’  regime

£� 25%  of  penalty  to  be  deposited  for  appeals 

£� Competition  Commission  to  appoint  D­G  (Investigation)

£� Limitation  period  for  fi�ling  an  information/reference

The  government  is  consider­
ing  selling  state­owned
NTPC Ltd’s two hydro power
fi�rms to NHPC Ltd to create a
single  hydro  power  company
that  would  improve  effi�­
ciency  and  cut  costs,  Power
minister  RK  Singh  told
Reuters.

One  large  hydro  power
company  would  help  meet
high  demand  at  night  when
solar  projects  do  not  run,  he
said.  Solar  power  projects
meet  nearly  a­fi�fth  of  India’s
day time peak­hour demand.

“We  have  a  number  of  hy­
dro  PSUs  (Public  Sector  Un­
dertakings).  We  are  thinking
whether  these  hydro  com­
panies can come together as a
large  hydro  PSU,  a  special­
ised  hydro  company,”  Power
and  Renewable  Energy  Min­
ister  Singh  said  in  an  inter­
view on Monday.

NTPC,  the  country’s
largest  power  producer,  ac­
quired  the  two  hydro  com­
panies  —  THDC  India  Ltd
and  NEEPCO  —  three  years
ago  for  about  $1.34  billion
under a consolidation plan.

Hydro power’s share of In­
dia’s  energy  has  fallen  to  11
per  cent from  49  per  cent 15
years  ago  due  in  part  to
protests  by  diff�erent  groups
and land clearances.

COMBINED CAPACITY

The  combined  entity  after
the  merger  of  THDCIL  and
NEEPCO  with  NHPC  would
have  20  GW  of  hydro  assets.
NHPC,  which  is  also  state­
owned,  currently  has  12  GW
of  hydro  assets.  The  minister
did  not  give  details  of  other
companies  that  could  be
merged  into  NHPC.  “NTPC
is more of a company which is
into thermal and is going rap­
idly  into  green  energy.  They
have  very  limited  hydro  as­
sets,” Singh said.

Govt mulling merger of
hydel fi�rms: Power Minister
Reuters
New  Delhi


